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I. 11.5.2004 Heard   Shri   D.    K.    Singh,    Counsel   for   the

petitioners  and  Shri  S.  P.  Wangdi,  learned  Advocate
General  for  the   State.     Considering  the  facts  and

circumstances,   I   would   direct   release   of   all   the

petitioners each on furnishing bail bond of Rs.5000/-

(five  thousand)  with 2  sureties of like amount to  the
satisfaction  of the  Chief Judicial  Magistrate,  Namchi

ln   the   case   arising   out   of+  Namchi   P.    S.    Case

No.16(4)2004    dated    19.04.2004.       The    petitioners

shall report at the local P.S.  every Saturday between

2.00    p.in.    to    4.00    p.in.    during    the    period    of

investigation  and  shall  not  tamper  the  evidence  or

interfere with  the  investigation  in  any manner.  They

shall not also tutor or threaten any of the prosecution

witnesses.
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